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Statutory Alert:

- 1. The authenticity of this Stamp certificate should be verified at ‘www.shcilestamp.com’ or using e-Stamp Mobile App of Stock Holding.
Any discrepancy in the details on this Certificate and as available on the website / Mobile App renders it invalid.

' 2. The onus of checking the legitimacy is on the users of the certificate.

© 3. Incase of any discrepancy please inform the Competent Authority.
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
RESPONSE AFFIDAVIT ON BEHALF OF UTTARAKHAND
POLLUTION CONTROL BOARD
Original Application No. 578/2022

Ram Singh

Applicant
Versus
State of Uttarakhand and Ors.

Respondents

Affidavit of Dr. D.K. Joshi (Male) aged
about 57 years S/o Late H.C. Joshi R/o

presently posted as Regional Officer,
Regional Office, Uttarakhand Pollution

x
x( D.S. BISHT

- o ! 3
& ( Neotarv Haldwani V.« ¢
& Distr Nsinmita indic L ¢
AL R N 13 L1erm j‘

{ Control Board, Awas Vikas Colony,

“\ ’}.»_‘» 5 ‘Q‘B\A /,:ly »‘i . .
g~ ‘2 _ars Nainital Road Haldwani.
S . o . Aa Y
"
Deponent

I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -

1) That the deponent is presently posted as Regional Officer,
Regional Office, Uttarakhand Pollution  Control Board,

Haldwani (Nainital) and is authorized to sign -and swear the

instant affidavit.

N ke
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2) That the deponent has gone through the contents of the above-
noted Application filed by the applicant and has fully
understood the contents thereof and is in a position to reply to

the same.

3)  That the above noted O.A. was listed for hearing on 02.01.2023,

wherein the Hon’ble National Green Tribunal was pleased to

issue the following directions:

4. In view of the averments in the application and observations

in the report of the Joint Committee, we consider it appropriate

to have response of ......... .(5) UKPCB ,.......cc.ccoviiaieniee e

9. Since, unauthorized setting up of the FRP Tourist Huts in

ecologically sensitive zone prima facie involves violation of the

provisions of the Environment (Protection) Act, 1986, the

LAY . : :
= 2 M"a\;, \ UKPCB is directed to take appropriate proceedings for
xS D.S. BISHT ¥\ . » - . L.
;,(((N otary Haldwani ;2 imposition and realization of environmental compensation in
‘Distt. Nainitei India ) — £ . ,
! %((R_ Ne. 23 (102006 ) £ g accordance with law.

Fo

)

. NG 2\"\. \“\«\‘/ff»?\jf . : i i 1
R\*O;’“A;%‘fé ¢+ 4) That in compliance of the aforesaid directions contained in
Tt paragraph 4 of the said order, the instant response affidavit is

being filed before the Hon’ble NGT.

5) That in compliance of the aforesaid directions contained in
paragraph 9 of the said order, the Member Secretary, UKPCRB
vide letter dated 21.04.2023 directed the Managing Director,
Kumaon Mandal Vikas Nigam, Nainital to submit ap

environment compensation of Rs. 5,90,400/- (Rupees Five Lakh

— N~
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" Ninety Thousand Four Hundred Only) within 30 days. In this
4 connection copy of letter dated 21.04.2023 is being marked and
filed as Annexure No. 1 to this affidavit.

6) That the deponent is a responsible Government servant having

the highest regards for the Hon’ble Tribunal and orders passed

p
O ~~a 2
%,f"m >
%0 DS BISHT &\

¢ Netary Hildw \ ,
! g(wm Niinitel [::’,a}*f carry out the orders passed by this Hon’ble Tribunal in its letter

by them. The deponent has always made his sincerest efforts to

<=y

\ R \0 £ \)Q», )

A\ “# 10120 = and spirit and shall continue to do so in the future. ‘ '

\ 3 M\ JQ /l V
?\\"z‘\ \"l // B
o ﬁ?i“ Deponent

Verification: -

[, &i:kis “ Advocate, do hereby declare that the person making this

" dee

affidavit and alleging himself to be ..................oiinnn. is the
same person who is known to me from the papers produced by him
before me in this case. N, > Ri Y-
Advocate
Enroll. No. . ¢
RN, 2% (000 27

I, solemnly affirmed before me on this day of 2¢ April, 2023 at
Dadin at about |'**AM/PM by the deponent who has been

identified by the aforesaid person.

I have satisfied myself by examining the deponent who understood the

contents of this affidavit.

The person has signed in my presence on the affidavit.

M
Cortd tha 5.2 2 | Notary

e deponent identified by... ,B,T’Z: Wt pde
seenmed & vorified the centents of the
aiRteit ot el d (s emv Y
oot 250l l00 2% e 1100 A ﬂ’“’\«
Siwen Singh Bt ’>' P >
Adwearfe 9 (41
Noterv. Havranmi 2
Miowt. Naiscat WK, s




Annexure-1

N7,
¥ Liestyle Fo “wro N , 5
Nk Thvnanmon S ('ll}lrlldcvl Paryavaran Bhawan
B 461, 1T Park, Sahastradhara Road, Dehradun
e ’
E-mall : masukpehagyahoo,con, Phone No.-0135-2607092

Letter No.: UKPCH/HO/Gen-328/2023/ [, DiyeTh04.
SPEED POST / E-MAIL

To.
\/ l\)ianaging Director,
Kumaon Mandal Vikas Nigam,
Oak Park House,

Mallital, Nainital (Uttarakhand) : |
O;-\ B,m‘ﬂ»j

Sub.: Establish and Opceration of FRP Tourist Huts in the base 'Ei\fxmmﬂiﬁ—‘f

mountains - reg.

WHE_REAS‘ the Central Government has made the Water (Prevention and Control of
PO”‘{‘{OD) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 19781. and vide
provisions of these act every water/air polluting industry/unit/ operation/process is required
to gblain consent to establish and consent to operate from the State Pollution Control Board.:
an

WHEREAS, for the purposes of protecting and improving the quality of environment and
preventing and abating environmental pollution, the standards for discharge of
environmental pollutants from the industries, operations or processes, have been specified
under the Environment (Protection) Rules, 1986; and it is mandatory to every industry.
operations or processes of keep their effluent quality within the specified norms: and

WHEREAS, the matter is of illegal establishment and allotment ol 05 FRP tourist huts by
Kumaon Mandal Vikas Nigam. Nainital in the mid of alpine area at the altitude of more
than 12000 feet in Panchchuli mountains instead of installation of the same in land
comprising in Khasra No. 2630 situated in village Digtu, Patti Dugtu. Tehsil Dharchula.
District Pithoragarh allotted by District Magistrate, Pithoragarh to Tourism Department of
Uttarakhand, is under consideration before the Hon’ble NGT in the matter of O.A. No. 578
of 2022 titled as “Ram Singh versus State of Uttarakhand & Ors.. and Hon’ble NGT
constituted a Joint Committee comprising of representatives of Forest Department, State
PCB and District Magistrate Pithoragarh, for factual position, and

WHEREAS, the Joint Committee visited the area in question on 18.10.2022 and submitted
its report to Hon’ble NGT for consideration. Hon’ble NGT passed inter alia tollowing

directions on dated 02.01.2023 for compliance:

10. In the meanwhile, the 05 FRP Huts in question are ordered to be shifted to the
land bearing Khet no. 2630 (Area-0.1 00 hectare), village Dugtu. Paiti Duguu,
Tehsil Dharchula, District Pithoragarh originally allotted by the District
Magistrate, Pithoragarh and the land underneath the same is ordered to be -
restored 1o its natural environment.

11. Since, unauthorized setting up of the FRP Tourist Huts in ecologically sensitive
zone prima facie involves violation of the provisions of the Environment
(Protection) Act, 1986, the UKPCB is directed 1o lake appropriate proceedings for
imposition and realization of environmental compensation in accordance with law.

‘5// Cond...... Page-2

Clean Environment and Healthy Life Style
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( Netarv Haldwani 3
‘Distt Nainitel [nd1a
(R.No 23 (102006 /7 %

” ‘w"; QA I_‘I:E CPAN, HEAD OFFICFE, 1 50
o\ . I Ll Uttarakhand Pollution Control Board
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[ WHEREAS
Pollution ¢

tourist hyts

-

l’l(.m'blg NGT, Regional Officer, Unarakhand
mitted its report and stated that said 05 FRP
ol the Board.

» I compliance of order of the
ontrol Board, Haldwanj has sub
Ar¢ In operation without Consent

As such it i5 oy
cvi : : .
cstablished ang x:lllc:t‘tcgo'm report of Joint Committce that 05 FRP tourist huts are

the same in land vin “.lc base of Panchchuli mountains instead of installation of
Digtu, Patg; “ com’![.)rISI'ng in Khasra No'. 2630, (0.100 hectare arca) situated in village
Pithoragarh ¢ gtu, .ehsﬂ Dharchula (P'nthoragarh) allotted by District Magistratc,
Pollution Co o Tourism Department, without requisite Consent from Uttarakhand
of complia n‘trol Board. Therefore, days of violation (from date of inspection to date
Compen;)ati "tt‘). has bc'en treated as non-compliance for which environment
Since, d on will b? |°Vl¢fi as per approved procedurc adopted by the State Board.
inee, date of compliance is not communicated yet, therefore, as an interim EC, 164

day.s (from date of inspection to 31.03.2023) are considered for imposition of
cavironment compensation of Rs. 5,90,400.00 (Rs. Five Lakh Ninety Thousand Four

Hundred only). Environment compensation of rest of days will bc communicated

separately.

In view of above observations and in compliance of order dated 02.01.2023 passed by the
Hon’ble NGT in OA No. 57812022, the Managing Director, Kumaon Mandal Vikas Nigam.
Oak Park House, Mallital, Nainital is hereby directed to submit environment compensation
of Rs. 5,90,400.00 (Rs. Five Lakh Ninety Thousand Four Hundred only) to this office with
30 days of issue of notice, in the form of demand draft in favour of “Uttarakhand Pollution

T A ol Board” payable at Dehradun.
gf.f*ﬁ"\—\& 3
! “\"‘ (S.K Pattnaik)

D. S. BISHT \4‘)\ Member Sceretary
ptarv Haidwani ");7

ite Nomiges dped ‘“N&:f‘uKPCB/HO/Gen-32s/zozsmaned: As above.
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N“:‘j}( -~ .. B
"+ Copy to:: / . . : .
1. 'District Magistrate, Pithoragarh for information and with request to forward
| 'Eompliance status of order dated 02.01.2023 of the Hon'ble NGT. to this office.
NOAFeT : ' ional Office, Haldwani, Distt. Nainital
2. Regional Officer, UKPCB, Regiona ice, wani, : inita
(Uttarakhand) for information and compliance of Hon’ble NGT order dated
02.01.2023.
3. Guard File.

Sty
b ISR A
fk’h\_ —

Member Secretary

Clean Environment and Healthy Life Style
ww qgfem 7w o A



